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(b) if so, the reason therefor?

The Deputy Minister of Rehabilita­

tion (Shri J. K. Bhonsie):  (a) and

(b). The information is being collected 

and will be placed on the Table of 

the Sabha in due course.

Extradition Treaty between  Î dia 

and  Pakistan

*1539. Sardar Iqbal Singrh: Will the 

Prime Minister be pleased to refer to 
the answer given to starred question 
No. 112 on the 22nd May, 1952 and 
state:

(a) whether any extradition treaty 

has since been concluded between the 
Governments of India  and  Pakistan 
after India became a Republic;

(b) if not, the reasons therefor;

(c) the total number  of  persons 

wanted by India who have fled ' to 
Pakistan and who could not be got 

back owing to  the absence  of  an 

extradition  treaty between the  two 
countries; and

(d) the number of persons wanted 
similarly by Pakistan from India?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):  (a)
No.

(b) There are a number of matters 

pending between India and Pakistan 
at present and the Government of 
India therefore do not think it feasi­
ble to start negotiations for such a 
treaty  with  the  Government  of 
Pakistan for the present.

(c) and (d). Figures are not readily 
available.

Tassar  Cocoons

*1540. Shri Deogam: Will the Minis, 
ter  of Commerce and Industry be 
plwtfsed to state:

\m) the name of the region produc- 
Ini  most  of  the  raw tassar  silk 
cocoons;

(to) th.e  quantity of tassar  cocoons 

liroduced in that area; and

(c)  whether that area has any ins­

titute for making  finished goods, or

any training centre for making finish­

ed products?

The Minister of Commerce  (Shri 

Karmarkar): (a) Bihar and Madhya 

Pradesh.

(b) 230.4 million cocoons.

(c) There is a  Government Silk
Institute run by the State Govern­
ment in Bhagalpur where training is 
given in Tassar Silk Weaving.

.  Evacuee  Houses in  Simla

*1541. Dr. Satyawadi: Will the Minis­

ter of  Rehabilitation be  pleased  to 

state:

(a) the number of residential eva­

cuee houses allotted on rental basis to 

displaced persons at Simla;

(b) the total monthly rent realized 

from them;

(c) the number of allottees who have 

not paid the rent due for six months 
•or more; and

(d) the number of cancellations of 
allotments  during  the  month  of 
November, 1954?

The Deputy Minister of  Rehabilita­
tion (Shri J. K. Bhonsie):  (a)  900
(Nine hundred).

(b)  and (c). Information  is not 
readily available.

(d) 9 (Nine).
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The Parliamentary Secretary to the 
Prime Minister (Shri J. N. Hazarika):

The Special Officer was appointed on
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27th September,  1954, and he had 
made several lours in the border areas 
including Ladakh and Himachal Pra­
desh. Other parts arc inaccessible at 
present because of winter.  During 

the last two months, he has been able 
to study the problems involved and 
to help in the preparation of develop­

ment and welfare schemes and their 
sanction  and  co-ordination  at  the 
Centre. It will, however, be some time 

before a comprehensive report will be 
ready on the subject.  It is natural, 

therefore, that concrete results of co­
ordination etc. may not become appa­
rent until the next working season, 

that is, the summer of 1955.

D.  V.  C.

•1543. Shrl V. B. Gandhi: Will the 

Minister of Irrigation and Power be 

pleased to state whether the Damodar 
Valley Corporation has taken up the 

matter of scaling down the rates  of 
Messrs. Hind-Patel Ltd. in  at  least 
important items in view of Paragraph

4 of Part II of the Agreement?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): Yes, Sir. The 
D.V.C.  are  conducting  negotiations 
with the contractors.

Trade with  Russia

•1544. Shri Tulsidas: Will the Minis­

ter of Commerce and Industry be pleas­

ed to lay a statement on the Table 
of the House showing:

(a) the Volume and value of ex* 

ports to and imports from Russia in 

January—September  1954.  itpmwise; 
and

(b) whether the volume  of  trade 

Is satisfactory when considered in the 
light of the Indo-Russian Trade Agree­
ment?

The Minister of Commerce  (Shrl 
Karmarttar): (a) and (b). Two state­

ments showing our imports from and 
exports  to  the  U.S.S.R,  during 

January—September,  1954,  and  the 
corresponding  period of 1953, when

there was no trade agreement between 

the two countries, are placed on the 
Table of the House. [Sec Appendix VI, 

annexure No. 32.] The statements will 

show that there has been some im­
provement in the total trade between 
the two countries. There is consider­
able scope for  further increase in 
trade as contacts develop.

N. E. F. A.

•1545. Shri  Blmlaprosad  Chaliha: 

Will the Prime Minister be Dleased to 
state:

(a) whether it is  a fact  that  no 

supplies  could be drooped  in  the 

NEFA Area recently for want of avia­
tion spirit; and

(b) if so, the arrangements made to 

meet the needs of the îeople in tTie 

absence of aerial supply?

The Parliamentary Secretary to the 

Prime Minister (Shri J. N. Hazarika):

(a) and (b). A temporary shortage of 
aviation spirit did cause some inter­

ruption  in  the  air-dropping  pro­
gramme, but that did not affect the 
supply position of our  outposts as 

these had sufficient  rations to last 
upto the end of December.

Inquiry into the Cost of Tyres

•1546. Sardar  Hukam  Singh: Will 

the Minister of Commerce and Industry 

be pleased to refer to the reply given 

to starred question No. 311 on the 31st 

August, 1954 and state when the re­

port of the Tariff Commission on the 

cost of tiyres manufactured  in this 
country is likely to be submitted to 
Government?

The Minister of Commerce  (Shrl 

Karmarkar): Sometime next year.

Visas

•1547, Shrt  Kiishnacharya  JoshI: 
Will the Prime Minister be pleased to 
state:

(a)  the number of Pakistani natio­
nals who have come to India on short 
term visas so far during 1954; end




